
 ७7  Election  to  Committees

 [Sh.  Vasant  Sathe]

 Sir,  this  Statement  has  been  made,  |  believe
 in  the  next  Business  Advisory  Committee

 meeting,  you  will  consider  having  a  discus-
 sion  on  the  Statement  regarding  Indo-Nepal

 relationship.

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  AND  MINISTER  OF

 PARLIAMENTARY  AFFAIR  (SHRIP.  UPEN-

 DRA):  We  can  consider  it  it  in  the  BAC.

 12.16  hrs.

 ELECTION  TO  COMMITTEES

 [English]

 (i)  Estimates  Committee

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  AND  MINISTER  OF
 PARLIAMENTARY  AFFAIRS  (SHRI  P.

 UPENDRA):  |  beg  to  move:

 “That  the  members  of  this  House  do

 proceed  to  elect  in  the  manner  ré-

 quired  by  sub-rule  (1)  of  Rule  311  of
 the  Rules  of  Procedure  and  Conduct  of
 Business  in  Lok  Sabha.  thirty  mem-
 bers  from  among  themgelves  to  serve
 as  members  of  the  Committee  on
 Estimates  for  the  te:mpoeginning  on
 the  1st  May,  1990  and  ending  on  the
 30th  April,  1991.”

 MR.  DEPUTY  SPEAKER:  The  ques-
 tion  is:

 “That  the  members  of  this  House  do

 proceed  to  elect  in  the  manner  re-

 quired  by  sub-rule  (1)  of  Rule  311  of
 the  Rules  of  Procedure  and  Conduct  of
 Business  in  Lok  Sabha,  thirty  mem-
 bers  from  among  themselves  to  serve
 as  members  of  the  Committee  on
 Estimates  for  the  term

 beginning
 on

 the  1st  May,  1990  and  ending  on  the
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 30th  April,  1991.”

 The  Motion  was  adopted.

 (il)  Public  Accounts  Committee

 SHRI  P.  UPENDRA:  |  beg  to  move:

 “That  the  members  of  this  House  do

 proceed  to  elect  in  the  manner  re-

 quired  by  sub-rule  (1)  of  Rule  309  of
 the  Rules  of  Procedure  and  Conduct  of
 Business  in  Lok  S&bha,  fifteen  mem-
 bers  from-among  themselves  to  serve
 as  members of  the  Committee  on  Public
 Accounts  forthe  term  beginning  on  the
 ist  May,  1990  and  ending  on  the  30th

 April,  1991.”

 MR.  DEPUTY  SPEAKER:  The  ques-
 tion  15'

 “That  the  members  of  this  House  do

 proceed  to  elect  in  the  manner  re-

 quired  by  sub-rule  (1)  of  Rule  309  of
 the  Rules  of  Procedure  and  Conduct  of
 Business  in  Lok  Sabha,  fifteen  mem-
 bers  from  among  themselves  to  serve
 as  members  of  the  Committee  on  Public
 Accounts  forthe  term  beginning  on  the
 1st  May,  1990  and  ending  on  the  30th

 April,  1991.”

 The  Motion  was  adopted.

 SHRI  रि,  UPENDRA:  |  beg  to  move:

 “That  this  House  do  recommend  to

 Rajya  Sabha  that  Rajya  Sabha  do

 agree  to  nominate  seven  members
 from  Rajya  Sabha  to  associate  with
 the  Committee  on  Public  Accounts  of
 the  House  for  the  terms  beginning  on
 the  1st  May,  1990  and  ending  on  the
 30th  April,  1991  and  do  communicate

 to  this  House  the  names  of  the  mem-
 bers  so  nominated  by  Rajya  Sabha.”

 MR.  DEPUTY  SPEAKER:  The  ques-
 tion  is:

 ‘That  this  House  do  recommend  to



 Rajya  Sabha  that  Rajya  Sabha  do

 agree  to  nominate  seven  members
 from  Rajya  Sabha  to  associate  with
 the  Committee  on  Public  Accounts  of
 the  House  for  the  term  beginning  on
 the  ist  May,  1990  and  ending  on  the
 30th  April  1991  and  do  communicate
 to  this  House  the  names  of  the  mem-
 bers  so  nominated  by  Rajya  Sabha.”

 The  Motion  was  adopted.

 (ili)  Committee  on  Public  undertak-

 ings.

 SHRI  P.  UPENDRA:  |  beg  to  move:

 “That  the  members  of  this  House  do

 proceed  to  elect  in  the  manner  re-

 quired  by  sub-rule  (1)  of  Rule  3128  of
 the  Rules  of  Procedure  and  Conduct
 of  Business  in  Lok  Sabha,  fifteen
 members  from  among  themselves  to
 serve  as  members  of  the  Committee
 on  Public  Undertakings  for  the  term

 beginning  on  the  1st  May,  1990  and

 endmg  on  the  30th  April,  1991.”

 MR.  DEPUTY  SPEAKER:  The  question

 “That  the  members  of  this  House  do

 proceed  to  elect  in  the  manner  re-

 quired  by  sub-rule  (1)  of  Rule  3128  of
 the  Rules  of  Procedure  and  Conduct
 of  Business  in  Lok  Sabha,  fifteen
 members  from  among  themselves  to
 serve  as  members  of  the  Committee
 on  Public  Undertakings  for  the  term

 beginning  on  the  1st  May,  1990  and

 ending  on  the  30th  April,  1991.”

 The  Motion  was  adopted

 SHRI  P.  UPENDRA:  |  beg  to  move:

 “That  this  House  do  recommend  to

 Rajya  Sabha  that  Rajya  Sabha  do

 agree  to  nominate  seven  members
 from  Rajya  Sabha  to  associate  with
 the  Committee  on  Public  Undertak-

 ings  of  the  House  for  the  term  begin-

 46  Election  to  Committees  CHAITRA  9,  1912  (SAKA)  Election  to  Cammittees  470

 ning  on  the  1st  May,  1990  and  ending
 on  the  30th  April,  1991  and  do  com-
 municate  to  this  House  the  names  of
 the  members  so  nominated  by  Rajya
 Sabha.”

 MR.  DEPUTY  SPEAKER:  The  ques-

 “That  this  House  do  recommend  to

 Rajya  Sabha  that  Rajya  Sabha  do

 agree  to  nominate  seven  members
 from  Rajya  Sabha  to  associate  with
 the  Committee  on  Public  Undertak-

 ings  of  the  House  for  the  term  begin-
 ning  on  the  1st  May,  1990  and  ending
 on  the  30th  April,  1991  and  do  com-
 municate  to  this  House  the  names  of
 the  Members  so  nominated  by  Rajya
 Sabha.”

 The  Motion  was  adopted

 (iv)  Committee  on  Welfare  of  Sched-
 uled  Castes  and  Scheduled
 Tribes.

 SHRI  P.UPENDRA  :  |  beg  to  Move:

 “That  the  members  of  this  House  do

 proceed  to  elect  in  the  manner  re-

 quired  by  sub-rule  (1)  of  Rule  331B  of
 the  Rules  of  Procedure  and  Conduct
 of  Business  in  Lok  Sabha,  twenty
 members  from  among  themselves  to
 serve  as  members  of  the  Committee
 on  the  Welfare  of  Scheduled  Castes
 and  Scheduled  Tribes  for  the  term

 beginning  on  the  1st  May,  1990  and

 ending  on  the  30th  April,  1991.”

 MR.  DEPUTY  SPEAKER:  The  question

 “That  the  members  of  this  House  do

 proceed  to  elect  in  the  manner  re-

 quired  by  sub-rule  (1)  of  Rules  33  B
 of  the  Rules  of  Procedure  and  Con-
 duct  of  Business  in  Lok  Sabha,  twenty
 members  from  among  themselves  to
 serve  as  members  of  the  Committee
 on  the  Welfare  of  Scheduled  Castes


